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Bill Summary

The National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Bill, 2017

The National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Bill, 2017 was
introduced in Lok Sabha by the Minister of State for
Housing and Urban Affairs, Mr. Hardeep Singh Puri,
on December 22, 2017. The Bill seeks to amend the
National Capital Territory of Delhi Laws (Special
Provisions) Second Act, 2011.

The 2011 Act provides for the following: (i) relocating
slum dwellers and Jhuggi-Jhompri clusters in
accordance with the provisions of the Delhi Shelter
Improvement Board Act, 2010 and the Master Plan for
Delhi, 2021; (ii) regulating street vendors in accordance
with the policy for street vendors outlined in the Master
Plan for Delhi, 2021; (iii) regularising unauthorised
colonies, village abadi areas (and their extensions); (iv)
creating a policy for farm houses constructed beyond
permissible limits, and (v) creating a policy or plan for
all other areas of the National Capital Territory of Delhi
in keeping with the Master Plan for Delhi, 2021.

The Act sought to achieve this by December 31, 2017.
The Bill seeks to extend this deadline up to December
31, 2020.

The Bill deletes the provisions and references related to
the regulation and protection of street vendors. Note
that subsequent to the passage of the 2011 Act, the
central government passed the Street VVendors
(Protection of Livelihood and Regulation of Street
Vending) Act, 2014 in February 2014.

The Act provides that no action will be taken by any
local authority till December 31, 2017 with respect to:
(i) encroachment or unauthorised development as of
January 1, 2006, (ii) unauthorised colonies, village
abadi areas that existed on March 31, 2002 and where
construction took place up till February 8, 2007, and
(iii) other areas as of February 8, 2007. The Bill
extends this deadline to December 31, 2020.
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